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connected therewith or incidental
thereto, and also further to amend
the Reserve Bank of India Act, 1934,
and the State Bank of India Act,
1955",

The motion was adopted.

SHRI JAGANNATH PAHADIA :
1 introduce the Bill.}

12.55 Hours

CIVIL DEFENCE BILL*

THE MINISTER OF STATE (IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
On behalf of Shri Y. B. Chavan, [ beg
to move for leave to introduce a Bill
to make provision for civil defence and
for matters connected therewith,

MR. SPEAKER : The question is :
“That leave be granted to intro-
duce a Bill to make provision for
civil defence and for matters connect-
ed therewith”,
The motion was adopted

SHRI VIDYA CHARAN SHUKLA :
I introduce the Bill.

11.56 brs.
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*Published in Gazette of India Ex-
traordinary, Part II, section 2, dated
23-12-67.

{Introduced with the recommenda-
tion of the President.
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“The proposition has only to be
put in this manner to recognise the
absurdity of it, but this is precisely
what it amounts to if we are to take
with any seriousness the wild charges

which have been flung in Parliament
against the Birlas.”
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“The question that now arises is
how far can we go in allowing parlia-
ment to behave like some kind of a

Star Chamber sitting in judgment of
individuals and institutions. , .55
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MR. SPEAKER : Before anything
is dome, I wish to say that according
to the rules, the hon, Member is entitled
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to move a motion, Now that the Com-
mittee has gone into it and made some
recommendations, we may proceed with
the next step without any further
speeches. Mr. Goel has made a long
speech and that is enough for the day.
Mr. Khadilkar's motion is also coming.

SHRI AMRIT NAHATA (Barmer):
Sir, is the Committee of Privileges
superior to this House?

MR. SPEAKER : It is a creature of
this House. How can it be superior 7
I am not here to answer which is bigger
or which is more powerful, This House
Is supreme.

The question is :

“That the Fourth Report of the
Committee of Privileges presented to
the House on the 12th December,
1967, be taken into consideration,”

The motion was adopted

MR, SPEAKER : Now Shri Khadil-
kar.

SHRI KHADILKAR (Khed)
I move :

“That this House agrees with the
Fourth Report of the Committee of
Privileges presented to the House on
the 12th December, 1967."”

MR. SPEAKER : The question is :

“That this House agrees with the
Fourth Report of the Committee of
Privileges presented to the House on
the 12th December, 1967."

The motion was adopted.

. Sir,

12.11 Hours
MOTION RE: INTERNATIONAL
SITUATION—Conud.

MR. SPEAKER : The House will
resume further discussion on the motion
regarding the international situationm.
2 hours remain. The PSP has not parti-
cipated in the debate.
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